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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to finalise and 
lIubmit the Report on their behalf, present this 64th Report (10th Lok 
Sabha) on Action Taken by the Government on the recommendations 
Contained in the Fifty-first Report (lOth Lok Sabha). on the Ministry of 
Welfare (Tribal Development Division) regarding "Working of (nteJl'ated 
Tribal Development Projects (lTOPs) in Maharashtra". 

2. The Draft Report was consUlered and adopted by the Committee on 
15th February, 1996. 

3. The Report has been divided into the following Chapters: 
Chapter I Report. 

Chapter II Recommendations/Observations which have been 
accepted by the Government. 

Chapter III Recommendations/Observations which the 
Committee do not desire to pursue in view of the 
Government's replies. 

Chapter IV Recommendations/Observations in respect of which 
replies of the Government have not been accepted by 
the Committee and which tequire reiteration. 

Chapter V Recommendations/Observations in respect of which 
final- replies of the Government havs: not been 
received. 

4. An analysis of the Action Taken by the Government on the 
recommendations contained in the 5lstJieport of the Committee is given 
in the Appendix. It would be observed therefrom. that out of 
39 recommendations made in the Report, 26 recommendatiolli, i.e., 
1i6.66% have been accepted by the Government. The Committee do not 
desire to pursue 5 recommendations, i.e. 12.82%: In case of 8 
recommendations, i.e., 20.51% -in respect of which reply of the 
Government has not been accepted by the Committee. require further. 
comment. 

NEW DELHI; 
February, 1996 

I'halguna, 1917(S) 

(v) 

PARAS RAM BHARDWAJ 
Chairman, 

Committee on tIJe Welfare 
of Scheduled Castes and 

Scheduled Tribes. 



CHAPTER I 
REPORT 

1.1 This Report of the Committee on the Welfare of Scheduled Cutes 
and Scheduled Tribes recommendations contained in the Fifty First Report 
(Tenth Lot Sabha) of the Committee on the Welfare of, Scheduled Castes 
and Scheduled Tribe, on the Ministry of Welfare regardina workins of 
Integrated Tribal Development Projects (ITDPs) in Maharashtra. 

1.2 The Fifty-First Report was presented to Lot Sabha on 28.4.1995. It 
!.:ontained 39 recommendations/observations. Action Taken Replies of the 
Government were received on 6.10.1995. Replies of the Government in 
respect of these recommnedations have been examined and may be 
categorised as under:-

(i) Recommendations/observations which have been accepted by the 
Government: (SI. Nos. 1.25, 1.26, 1.27, 1.'30, 1.31, 1.32. 2.7,2.19. 
2.20,2.21,2.27, 2.28, 2.29, 2.30, 3.16, 3.23, 4.12, 4.13, 4.14, 4.22, 
4.24, 4..25, 4.32, 4.39, 4.40, 4.44). 

(ii) Recommendations/observations which the Committee do not desire 
to pursue taking' Jnto consideration the replies of the Government: 
(SI. Nos. 2.8, 2.9, 3.8, 3.9, 3.10). 

(iii) Recommendations/observations replies to which have not been 
accepted by the Committee and which need reiteration:- (SI. Nos. 
1.28, 1.29, 3.15, 3.17, 3.18, 3.24, 4.23, 4.33). 

(iv) Recommendationslobservations in respect of which final replies 
have not been received: Nil. 

1.3 The Committee will now deal with those Action Taken Replies of 
Ihe Government which need reiteration and comments. 

(A) OrganisaJional Set up 

RecommendatloD (51. No.1, Pan No. 1.25) 
1.4 In para 1.25 of the Fifty-First ReP9rt (Tenth Lok Sabba. keeping in 

view the sisnificance and magnitude of the ITDP programme the Commit-
lee had urged the Ministry of 'tYelfare to constitute a separate cell with 
adequate staff under tbe Tribal Development-Division to exclusively deal 
with the ITDP Programme in various States. 

1.5 In their reply tbe Ministry of Welfare have stated that the 
recommendation of the Parliamentary Committee has been taken note of 
lind the issue of setting up a separate cell is tteing examined . .. 

1.6 The COIIIIDlttee desire that tbe laue 01 _tdDI up • separate ceU 
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may be examined expeclltlolllly and they may be apprised of the actual 
actioD takeD ia thit rqard. 

Recommendation (51. No.1, Para No. 1.26) 
1.7 In para 1.26 of the Fifty-First Report (Tenth Lok Sabha), the 

Committee noted that 13 MinistrieslDepartments have set up cells for 
dealing with Tribal Problems. The Committee recommended that the 
Ministry of Welfare should prevail upon the other concerned Ministries 
and Departments to set up similar cells for effective implementation of 
Tribal Development Programmes. 

1.8 The Ministry of Welfare in their reply have stated that they have 
been impressing upon Central MinistrieslDepartments, which have not set 
up CellslUnits for dealing with tribal problems, to have such a setup. 
I:' The Committee would like to urae the Mlalstry of Welfare to continue 

their efforts In this rqard till the desired results are achieved and the 
Committee may be kept informed of the same. 

(b) Monitoring and Implementation 

RecommendatioD (Sl. No.3, Para No. 1.27) 

1.10 In para 1.27 of the Fifty-First Report (Tenth Lok Sabha), the 
Committee opined that the Ministry of Welfare being the nodal Ministry 
for overall policy, planning and coordination of developmental program-
mes, has to play a greater role vis.afis other MinistrieslDepartments, 

. . ' 

1.11 In their reply the Ministry of Welfare have stated that the Tribal 
Development Division of Ministry of Welfare reviews various programmes 
for welfare and development of tribals through discussion in meetings 
generally taken by Joint Secretary in-charge of the Division, on Tribal Sub-
(llan of the States. 

Secretary (Welfare) took a series of meetings with Central Ministries! 
Departments regarding formulation of Tribal Sub-Plan in their Annual 
Plans from October-December, 199~. During the meetings, Secretary 
(Welfare) impressed upon the concerned Departments.lMinistries the need 
for formulation of programmes for tribals and also for inclusion of a-
chal'ter on TSPISCP in the Annual Plans. Besides, th~ Ministry of Welfare 
also'takes up issues concerning Tribal DevelopmentlWelfare in various 
forums whenever such a need arises. 

1.11 The' Committee feels that holding meelinp with concerned Minis-
IrleslDepartments without any concrete results are of very little use as the 
purpose of holdina: such meetinp Is dot fulftUed unless certain construttlve 
decisions are taken and implemented for the adual benefit of tribal people. 

Recommendation (SI. No.4, Para No. 1.28) 
1.13 In para 1.28 of the Fifty-First Report (Tenth Lok Sabba), the 

Committee noted that four Additional Commissioners have been appointed 
Ilt Thane, Nasik, Amravati and Nagpur. The Committee, therefore, ,had 
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recommended that the Maharashtra Government should further 
Itreamline the process by appointing more such Additional Commissioners 
at other Regions where Tribal concentration is significant. 

14. In their reply the Ministry of Welfare have stated that with a view to 
bring the field organisation of the Tribal Development Department under 
a single line of command, the same was reorganised in lanuary, 1992. 
Accordingly a post of Commissioner of Tribal Development with head-
quarters at Nasik and 4 Additional Commissioners of Tribal Development 
with headquarters at Nasik, Nagpur, Thane and Amravati are operating in 
the field. 

Therefore, the State Government does not see any justification/need for 
increasing the number of Additional Commissioers of Tribal Development. 

The jurisdiction of the four Additional Commissioners of Tribal 
Development is as follows:-

Ilead Quarter 

1. Nasik 

2. Nagpur 

3. Amravati 

4. Thane 

Revcl1 l 'e Division Districts 

Nasik Nasik- Dhule- , Ahmednagar-
and lalgaon-(4) (Total 2006 vil-
lages in TSP) 

Nagpur Nagpur-, Bhandara- Wardha, 
Chandrapur- and Gadchiroli-
(5) (Total 2573 viD8&CS .. in TSP) 

Amravati and Amravati-, Yeotmal-, Akola, 
Aurangabad Buldana, Aurangabad, Beed, 

lalna, Parbhani, Nandede 

Usmanabad & f.atur (11) (Total 
1057 villages in TSPJ -

Konkan & Pune Thane-. Raigad-, R:1ltnagiri, 
Sindhudurg, Pune-, Solapur, 
Kolhapux, Satara and Sangli (~ 
(Total 1326 villages in TSP) 

·14 districts having Significant tribal concentration. 

From the above information it may be seen that the 14 districts of itate 
having triDal' concentration are distributed almost equitably among the 
Additional Tribal Commissioners, Nasik & Nagpur each having 4 and 

'Thane and Amravati each having 3 districts. The number of villages 
included .. in the Tribal Sub-Plan area are also evenly distributed. Therefore, 
the State Government does not sec any justification need for increasing. the 
number of Additional Commissioner of T~al Development. 

1.15 After peruulII the facts and tip"" the Committee nnd that neither 
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Ihe districts are equitably distributed nor the vDlages in the TSP areas are 
~venly spread amon, the four Additional Tribal Commissioners as stated 
In the reply of the Mlnlst.ry of Welfare. Therefore, the Committee reitente 
III earlier recommendalion that the Maharashtra Government shoul~ 

rurther streamline tbe process by appointing more ~ucb AddUional Com· 
missioners at Regions where Tribal concentration is si"nificant for more 
etTective Implementation of Tribal Development prolrammes. 

Recommendation (SI. No.5, Para No. 1.29) 

1.16 In para 1.29 of the Fifty-First Report (Tenth Lok Sabha), the 
Committee had urged the Ministry of Welfare to constitute Centrall 
Planning Committees (CPC) in the identified tribal areas, as had beenl 
done in the case of Amravati District earlier, so that unforeseen problems 
in these areas could be tackled successfully. 

1.17 In their reply the Ministry of Welfare have stated that the Central 
Planning Committee was constituted in the wake of reported starvation 
deaths of tribal children in Amravati district of Maharashtra during 
September, 1993. The status of the Committee has since been changed to 
that of a Standing Committee. The Committee monitors measures taken 
hy the States to prevent deaths of children due to starvation in backward 
lind remote tribal areas. The Committee has already identified extreme 
hockward tribal areas in 12 States. Some of the States have already 
prepared Action Plans of preventive measures and implemented them 
IIlso. Periodical meetings of the Committee are taken by Secretary 
(Welfbre) with a view to monitor various measures for prevention of sueh 
deaths in backward and remote areas. 

1.18 The Committee are not satisfied to note that Central Plan,tlng 
Committee constituted by.the Ministry of Welfare have already identified 
extreme backward tribal areas In 12 States and some of the Slates have 
Hlready prepared Action Plans of prevented measures and Implemented 
Ihem. The Committee feel that unless more CPCs in the Identified tribal 
ureas are constituted the problems of tribals will not be solved. The 
Committee, therefore, reiterate Its ·earlier recommendation to establish 
more CPCs in identified Tribal Areas by the Ministry of Welfare. 

Recommendation (SI. No.6, Para No. 1.30) 

1.19 In para 1.30 of the Fifty-First Report (Tenth Lok Sabha), the 
Committee, had urged upon the Ministry of Welfare to conduct field 
visits to ITO P areas regularly. 

1.20 In their reply the Ministry of Welfare have stated that withift the 
constraints of time and resources, periodical visits will be· made b) 
.. ffieers of Ministry to ITDP areas from time to time to know field . ~ .. 
Il~ahhes. 

1.21 The ComllJlttee would like to know the periodicity of visits which 
will be paid by the Omcers of Ministry or Welf~re to ITDP Areas Slid 
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whether obJectlves of the periodical visits as expressed In the Recommenda-
lion are beIDa achieved. 

ADMINISTRATIVE MEASURES 
(A) GovernQr Report 

RecommendalioD (SI. No. 11, Para No. 1.9) 

1.22 In para 2.9 of the Fifty-First Report (Tenth Lok Sabha), the 
Committee had urged upon the Ministry to examine the feasibility of 
issuing directions to all the State Governments to pr~sent the Governor's 
Report in time and the Committee be apprised of the progress made in 
Ihis regard expeditiously. 

1.23 In their reply the Ministry of Welfare have stated that they remind 
from time to time the State Governments of their constitutional obligation 
to furnish a report by the respective Governor to the President of India 
regarding administration of Scheduled Areas. The latest position regarding 
receipt of Governors' reports ill this regard is indicaled below:-

State Year upt~ which received 

I. Andhra Pradesh 1988-89 
!. Bihar 1991-92 
.1. Gujarat 1992-93 
4. Himachal Pradesh 1994-95 
~. Maharashtra 1992-93 
h. Madhya Pradesh 1991-92 
7. Orissa 1993-94 
R. R.l.iaslhan 1993-94 
------

1 .. '.j The Committee would like the Ministry to pursue vigorously with 
th()s~ Slale Governments which are not fulfilling their Constitutional 
obligation and are la"ing behind In furnishing Governor's Report to 
I'resldent regarding administration of Scheduled Areas. 

f B) Tribal Advisory Council 

Recommendation (SI. No. 14, Para No. 2.21) . 
1.25 In para 2.21 of the Fifty-First Report (Tenth Lok Sabha) the 

Committee had recommended that the State Government should take 
expeditious action to implement the recommendations of the Tribal 
Advisory Council, which were under their consideration. 

1.26 In "their reply the Ministry of Welfare have slaled that the State 
Government of Maharashtra is taking expeditious action on Tribal Advi-
_my Council's recommendations. 

1.27 The Committee would like to be apprised of the actual action taken 
on Tribal Advisory CouDcll's recommendations at the earliest. 



(C) Single Line Administration 

Recommendation (SI. No. 15, Para No. 2.27) 
1.28 In para 2.27 of the Fifty-First Report (Tenth Lok Sabha), the 

Committee had urged the State Government to consider giving a second 
thought towards integrating various administrative Units under one line of 
IlOmmand as recommended by the Maheshwar Prasad Group on Adminis-
trative ArrangementslPersonnel P~licy in tribal areas. 

1.29 In their reply the Ministry of Welfare have stated that the State 
Government has considered this recommendation as very valuable. How-
ever, with regard to the acceptance io toto of the recommendations of the 
Maheshwar Prasad Group 00 Administrative ReformslPersonnel Policy in 
Tribal Areas, the views of the State Government have already been 
darified earlier. 

So far as the queston o~ bringing the entire administrative machinery 
implementing the Tribal Sub Plan SchemeslProgrammes in the Integrated 
Tribal Development Project under a single line of command. the State 
Government is of th~ view that if proper coordination is achieved at the 
local level whereby the benl!:::s intended for the tribals are reached to 
them, there may not be any necessity of integrating the entire administra-
tion into one Unit. The State Government has established a commissiona-
I'Ilte of Tribal Development assisted by 4 Regiona~ Additional Commission-
,'rs and 24 Project Officers. The entire responsibility of formulation and 
l'inalisation of the Tribal Sub Plan is entrusted to this machinery. The State 
Government has strengthened the project machinery in 11 Projects 
identified as sensitive and backward and the Project Officer who is drawn 
from the IA"SIIFS cadre is placed in full charge of the administrative and 
disciplinary control over the machinery operating in the project area. This 
llet up has come up only in January 1992 and in November 1993 and the 
State Government would like to wait for' some time and watch how 
effective .the present set up I'rovesbefore modifying it. 

lt may be mentioned for clarification that the State Government has nQt 
rejected the Maheshwar Prasad Group recommendations outright and has 
nn open mind so that in future as the need may arise. a further thought 
ran be given to the reorganisation of the present set up. As it is, the 
Divisional Commissioners and Conectors and Chief Executive Officers of 
Zilla Parisll4ds are actively associated with the Tribal Sub Plan. In fact the 
Collectors and Chief Executive Officers have been declared as Ex-officio 
Additional Commissioners of Tribal' Development. 

With regard to the other recommendations of the Maheshwar Prasad 
Group, the recommendation that the services rendered in the Tribal Sub 
Plan Area should be adequately rewarded has already been accepted by 
Ihe State Government in that a policy has been adopted that an officer/ 
I.'mployee· after putting in adeast 3 years good work in Tribal Areas should 
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be given the next' posting of his choice. The State Government has also 
sanctioned incentive allowances at the rates ranging between Rs. 100 and 
Rs. 500 depending on the pay drawn by an employee working in Tribal 
Areas, besides being allowed the facility of retaining the residential 
IIcc:ommodation at the previous post of posting on payment of regular rent. 
rent-free accommodation at the place of posting. ocin lieu thereof house 
rent allowance. So far IS. the Doctors of Primary Health Centres operating 
in Tribal Sub Plan Areas are concerned, a higher rate of non-practising 
II110wance which is double the normal rate is allowed. Thus. most of the 
recommendations of the Maheshwar Prasad Group have been given effect 
to by the Government of Maharashtra. 

1.30 The Committee would Uke to be apprised of the decisive outcome or 
the constant monitorinl or the present system or AdmlnlltraUve set up 
which came up in January, 91 and in November, 1993. 

PROTECTIVE MEASURES 
(A) Excise Policy 

Recommendation (SI.No. 19, Para No. 3.8) 
1.31 In para 3.8 of the Fifty-First Report (Tenth Lok Sabha) the 

Committee noted that the proposal for prohibition of liquor vending in 
some other Notified Areas in the Districts of Pune. Jalgaon. Ahmednagar, 
Nanded, Yeotmal and Chandrapur was under consideration of the State 
Government. The Committee had earnestly desired the Maharashtra 
Government to take an early decision in this regard and promptly prohibit 
commercial vending of liquor in the Notified Areas of the above 
mentioned districts. 

1.32 In their reply the Ministry of Welfare have stated that the maUer is 
under consideration of the Maharashtra Government. 

1.33 The Committee desire that the decision In ravour of prohlbU(on ~. 
commercial vendinl or liquor In the Notilled Areas mentioned in the 
recommendation should he taken by the State Gover.nment expeditiously 
and they may be apprlled or the latest position. 

Recommendation (SI. No. 10, Para No. 3.9) 
1.34 In para 3.9 of the Fifty-First Report (Tenth Lok Sabha).. the 

Committee were dissatisfied to note that the Government guidelines for 
discontinuing commetcial vending of liquor were not implemented, in the 
Additional Tribal Sub Plan (A TSP) areas, Modified Areas Development 
Approach (MAD A) areas or Mini MADA areas. They had. therefore, 
urged upon the State Govelllment to see that commercial vending of liquor 
is banned also in ATSP, MADA and Mini MADA areas. 

1.35 In their reply the Ministry of Welfare hav~ stated that the mauer is 
under consideration of the Maharashtra Government. 

1.36 The Committee desire that the Recommendation or the Committee 
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InaJ be Ililplemented expeditiously and they may be apprised of the latest 
position'. 

Recommendation (SI.No. 21, Para No. 3.10) 

1.37 In para 3.10 of the Fifty-First Report (Tentb Lok Sabha) the 
Committee had noted that the Maharashtra Government had made 
extehsive propaganda campaigns to wean away the tribals from taking 
nlcoholic beverages. The Committee had. therefore. urged the State 
Government to keep up these activities in future also. They had also 
recommended that the Ministry of Welfare should persuade other States to 
resort to similar anti-liquor propaganda campaigns in the tribal areas. 

1.38 In the reply of the Government it is stated that the Ministry of 
Welfare has. in the context of excise policy in tribal areas. issued 
guidelines ~erein it has been emphasized that attempts be made to wean 
the members of Scheduled Tribes away from the habit of drinking liquor 
beverages. For this purpose, it has also been suggcstcd to Statcs that 
officials and non-officials of voluntary organisations be encouraged to take 
up anti-liquor propaganda campaigns in the tribal arcas. 

The Conference of Ministers and Secretaries of StateslUTs inchargc of 
rribal Welfare held on 2ndl3rd February, 19~5. at Guwahati recom-
mcnded that the guidelines issued by the Ministry of Wc1farc on excise 
policy for tribal areas be scrupulously followed by all StatesllJT Adminis-
trutions. 

1.39 The Committee are of the opinion that merely recommending Gr 
lIuuesUng once in a while to States to follow the guidelines Issued by the 
Ministry o! Welfare on excise policy for tribal areas regarding Bnti-Iiquor 
propaganda campaign is hardly enou&h as It requires serious and persistent 
efforts to curb the menace of liquor consumption particularly among the 
tribal people where this vicious habit of liquor consumption Is very deep 
rooted and also proving to be a major deterrent factor In their overall 
Ilrowth and development. Therefore, the Committee hope that the Govern-
ment will take some concrete steps towards achieving success in this regard. 

(8) Land Alienation 

Recommendation (SI.No. 22, Para No. 3.1S) 

1.40 In para 3.15 of the Fifty-First Report (Tcnth Lok Sabha). the 
Committee had desired the State Government of Mah'lrashtra to expediti-
ously settle the pending 128 cases of tribal land ali",lation. 

1.41 In their reply the Ministry of Welfare have statcd that the necessary. 
instrUCtions have already been issued from time to timc to the Collectors 
11.1 ensure that the cases pending for enquiry with Revcnue Officers arc 
disposed of expeditiously. 

1.42 The Committee are not satisfied with the casual reply of the 
Government as the pendency of 128 cases is well over 2 to 3 years now. The 
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COIIlIDIttee, therefore, reiterate Its earlier recommeadatloa that the Slate 
Government of Mabarasbtra should expeditiously settle the remalDlD& III 
cases and the Committee may be IDformed accord1qly. 

Recommeodation (SI No. 13, P .... No. 3.16) 
1.43 In para 3.16 of the Fifty-First Repon (Tenth Lok Sabha), the 

Committee had recommended that henceforth records of land alienation 
cases be meticulously maintained for a sufficient period with a view to 
avoiding unnecessary complication as well as to protect the tribal interest. 

1.44 In their reply the Ministry of Welfare have stated that the 
Government of Maharashtra has noted the recommendation and 
henceforth records of land alienation cases will be maintained for a 
sufficient period at State level. 

The Ministry, however, feel that records of land alienation cases should 
be maintained to protect the tribals' interests. However. copy of the 
decision of the court should be invariably given to tribals free of cost. In 
fact. this should be made compulsory. 

1.45 The Committee would Uke to empbaule bere that the MlDistry of 
Welfare belnl the Nodal Alency for overaU poUCy maklDa and monltoriDa 
Its implementation In letter and spirit by aU the concerned States and 
Departments Is solely responsible for lettilll the recommendations or the 
Parliamentary Committee executed. Therefore, casual replies, such as "The 
Ministry feel that records of land alienation cues should be maintained .... 
the decision of tbe court sbould be Invariably liven .... ", need not be 
presented to the Committee as It seems that the Ministry (Government) are 
past relteratina tbe Recommendation of the Committee in their repU. and 
cltarly escaplna from tbe responslbillty of aettlna the recommendations of 
the Committee implemented by concerned StalesJnd Departmenls. The 
Committee view with serious concern, the practice, of alvllll cuual replies. 

Recommendation (SI. No. 24, Para No. 3.17) 

1.46 In para 3.17 of the Fifty-First Report (Tenth Lak Sabha). the 
Committee had urged the State Government of Maharashtra to devise 
methods for conducting a periodical special survey to find out land 
alienation cases. The Committee opincd that it would help not only in 
maintaining a meth04ical record of land alienation cases detected each 
year but also facilttate expeditious disposal of such cases. 

1.47 In their reply the Ministry of Welfare have stated that the 
Government of Maharashtra has replied that as per the provisions of 
Maharashtra Land Revenue Code. 1966 and rules made thereunder, ther. 
is a system of preparation and maintenance of Record of Rights. Undcr 
this system the name of the holder of the land is entered in the Record of 
Right after detailed enquiry. Every year the- land under cultivation is 
inspected so as to find out what arc the crops grown on it, its area and the 
person who is cultivating it. 



10 

At the time of crop inspection as mentioned above, if anybody other 
tban the bolder is found cultivating the land, the ~tailed enquiry is beld 
about'tbe person who is not a legal holder but cultivating the land. If sucb 
petsOD is. fobnd to be tenant, his name is accordingly entered in Record of 
Right after enquiry under Tenancy Act. The register of persons about who 
are cultivating land: and wbo are not legal holdet is kept separately at 
Talathi levels. If the'tribal land is found to be alienated, it is also recorded 
and tbe necessary action under Restoration Act is taken. 

The above mentioned exercise is carried out every year. Hence, it is not 
correct to say tbat tbe present annual inspection of land under cultivation 
pves aecondary importance to detect land alienation cues. In fact 80% of 
tbe eases of tribal land alienation have been detected and registered suo-
molo by the local revenue authority and most of the work pertaining to 
alienation of tribal land ,n the State is completed. So it does not appear 
necessary to devise methods for conducting a periodical special survey to 
fi.nd out lanq alienation cases. 

The Ministry of Welfare, however. is of the view that detection of illegal 
land alienation by STs to non-tribals is a continuous process and, as such, 
special drives from time to time to detect such cases are called for. 

1.41 From the JiveD reply, the Committee nod tbllt preeeat Iystem of 
Annual Inspection 01 allenatlon 01 Tribal Land only coven 80% of lucb 
cases. The -Committee leel lOrry lor the remainioa 10% undetected tribal 
land aDenation calel, wbicb proves that out 01 every bundred tribal people, 
10 (Twenty) tribal people are bound to suffer and are deprived 01 Justlc:e as 
they remain undetected by the laulty mecbllnilm 01 lurveyioa / detection. 
Moreover, UI tribal land alienation casel are already pendioa lor the last 
5 yearl and above all, previous 4-5 yean land alienation record Is also not 
kept by the State Government which clearly proves the lackadaialcal 
approach or Government in thll reaard. 

The Committee, therefore, reiterate Its earlier recommendation that the 
State Government Iboul~ devise methods lor conductio, perlodk:a1lurvey to 
lind out land alienation cases al It will help not only in maintalnioa a 
methodical record lor land alienation easel but at." 1.(Dilate expeditious 
disposal 01 luch cases. 

Recommendation (SI. No. 25, P .... No. 3.18) 
1.49 In para 3.18 of the Fifty-First Report (Tenth Lok Sabha), the 

Committee appreciated that the State Government had been circulating 
patnphlets to all village Panchayats and Social Organisations m order te 
make the tribals aware of the protection and rightl li~n . to them under 
the tWo: Land Acts of Maharashtra Government. The Committee 'had 
IUggCl~ that u many Voluntary Organisations u possible be involved in 
1IIia ,mission. The Committee had also desired that an intensive propaganda 
campaign on the pattern of the anti-liquor one may be resorted to by the 
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State Government 10 that the bmoc:nt. hi.,. do DOt 1UCCUmb to 
WIICl'UpUlous elementl. 

1.50 ID their reply. the MiDiltry of Welfare have ltated that the 
Government of Mabaruhtra baa replied tb;at in order-to make the triball 
awarc of the protection lad ri&htl givcn to them UDder the two Land Acta 
of Mabaruhtra Government, a pamphlet hu been circulated to aU viUqe 
Panchayatl and Social OtJaniaationa. MorccMlr, molt of the work 
penaiDinl to alienation of tribal land in tbe State II completed. So it doea 
not appear necessary to retOrt to an inte~ .pIopepacia C8a1paip for 
this purpoK. 

The Ministry of Welfare, however, feels that u poiated out in ~ of 
foreaoin. paraaraph, detection of illegal land alienadOD II a condnuous· 
proc:eu. Educatinl tbe Scheduled Tribes about their riabtllhould aIIo be a 
continuous proceu. Non-Governmental Orlaniaationa could be involved iD 
this. 

1.51 The Ccamlttee II not happy wltb tile npIJ ollie Goftnmeat. It II 
far tile MIDIItry 01 Welfare who II the DodaI qeDCJ to .. abe 
............ tIoaI 01 the Commit .. Imp ......... ." .... State ~t 
fIl Maharub ..... 

The Committee, tbereIore, ItroDIIy .... tile MbdItrJ fIl WeIIlIn to .-..a 
the Slate Government to Implement tbe neom-.......... ., .... 0--..... 
at the earUest and the CommIttee be 1aI ..... 01 ................ .. 
..... nprd. 
(C) Project Affected Tribtlls 

Recommeadatlon (81. No. 26, Pan No. 3.23) 

152 In para 3.23 of the Fifty-First Repon (Tonth Lok Sablla). tile 
Committee had urged the Government of Mahuubtra to rebabUilaft tile 
remaining 539 Project Affected Tribals as lOOn u pouible. 

1.53 In their reply the Ministry of Welfare have Itated that in c:oanection 
with tbc abovc oblcrvatioDl of thc Committec, it is ltatcd that u per the 
position of rebabilitation of tribal families obtaioin, in Mabuubtra 
affected due to major and minor irri,ation projects, 62l tribal f.#p11iCl 
remained to. be rehabilitated upto September, 1993. Thereafter by· the 
month ending Jan. 1995, 539 families had remained to be rebabUllated. 
Thereafter 82 tribal families have since been rehabilitated u IudI 457 
families are yet to be rehabilitated by the month ending June, 1995. 'Tbe 
rehabilitation of tbese remained 457 tribal families is bein, done 
expeditiously as per time-bound programme. 

1.54 The CommItt. WOIIId like to bow tile ..... 01 the tIaae-boIuMl 
............. Dleatioaed ID the nplJ. TIle Com .... t.. de*e tIaat .... 
fe-Inlnl 457 tribal familia IhoIIId be rebabllltated at the _rIIeIt ... tbey 
may be apprised 01 the ...... 
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a ............... tIoa (SI. No. 17, Pan No. 3.l4) 
1.55 In para 3.24 of the Fifty-First Report (Tenth Lot Sabha) , the 

Committee bad IUUeated tbat besidel rebabili,atin, Tribal Project 
Affected Persons on top priority basis tbe Government of Maharasbtra mould coiIIidcr the feasibility of givin, some special compensation to 
auda tribalJ. 

I.S6 In their reply the Ministry of Welfare have atated that the 
Government of Mabarasbtra bas replied that essential civil amenities are 
provided to the P API as per Section 10"f the Maharasbtia Project 
Affected Persons Rehabilitation Act. 1986. CODliderio, peculiar IDd 
vulnerable economic condition of the Tribal P API, tbey are given 
priority in rebabililftion programme, as per tbe orden issued in 
Govenunent Resolution, Revenue and Forests Department No. RP A-
1086/CR-3944/R-~. dated 30th May. 1986. 

The Ministry of Welfare is, however, of the view that the 
'Government of Mabarashtra should consider feasibility of giving special 
reaettlement and rehabilitation package to displaced Scheduled Tribes. 
Land in lieu of land should be made one of the cardinal provisions in 
luch a packaae for Scheduled Tribes. 

1.57 TIle CommIttee are DOt sadlfted with the reply of tile Goverament 
...... hl ... baa been meatioDed about aiviq ICMDe lpedal cOIDpenaatioD to 
iii ... project affected penooa. 

The • Committee, therefore, nIter ... e Its earlier recommeadatlon that 
besides rebablUtatlnl the tribal Project Affected Penons on top priority 
bull, the Government of Maharashin sbould condder the feulbWty of 
livIDl lOme ipeclal eompuaation to such trlbala. The Committee a110 
.... abe MIDIItry of Welfare to punue the matter with abe State 
Government of Mabarubtra viaoroUlly for implementlq the 
recommendatioDl of the Committee . 

......... mendatloD (SI. N,o. 19, Para No. ".13) 

1.58 In para 4.13 of the Fifty·First Report (Tenth tole Sabba) , the 
Cominittee had suueated that steps should be taken by the Maharuhtra 
Government to evaluate tbe impact of the measures' introduced by them 
to check the 81touilding percentale of drop-outs among tribal students 
10 that proanpt. corrective and further action can be taken in this 
re,ird. 

1.59 In their reply the Ministry. of Wc:;lfare have stated that. tho 
Gove~eDt of Mabarashtra has taken an evaluation study of the 
Ashram School Scheme .. The evaluation of Ashram School scheme h81 
been done by the' Centre for Researcb cl Development, Bombay. The 
recommendatiooa made by study group are under' consideration. , 

1.60 The Committee would Uke to be appriled of the recopameadatloDa 



IDIIde b)' the Stud)' Group and the actual adloa lakeD ea tIiIeaa bl 1M 
Government. . 

SECI'ORAL PROGRAMMES 
(A) Health 

Recommendation (SI. No. 31, Pan No. 4.ll) 
1.61 In para 4.23 of the Fifty-First Report (Tenth Lolt Sabha), tbe 

Committee noted with concern that there was shortage of Medical 
Officers in Public Health Centres and rural hospitals due to 1'Cluctance 
lind hesitation on the part of such officers to work -in tribal and hUly 
areas. 

The Committee had, therefore, recommended the State Gove~ment to 
take an early dcc:ision in favour of the proposal for increasing the 000-
Ilractising allowance (NPA) of the Medical Officers at double ratCi 
besides continuing the other measures so that more medical officen are 
encouraged to work in the tribal and hilly areas. 

o The Committee had also recommended that the State Government 
ahould take steps to ~dertake evaluation studies for observing the 
repen:ussion of such measures. The Committee hopes it would enable the 
State Government to take further action u and when necessary. 

1.62 In their reply, the Ministry of Welfare have stated that the 
Governmeot of Mah~ashtra bu replied that there are, about 600 to 700 
vacancies of Medical Officers io the State. The Medical Officcra are 
reluctant to join tbe duties in the Tribal Areas due to lack of buic 
amenities like education facilities, Marketing Facilities, Accommodation 
etc. To overcOme the problem of vacancies of Medical Officer, following 
ster" are taken up:-

Special Tribal Area allowance is sanctioned at the rate from RI. 
1(,.j/ to 5001- according to pay scale. 

2. The Medical Officers posted in Tribal Sub-Plan Area are permitted 
10 retain Government Quarters if provided at Distriea4'aluka 
headquarters. 

3. Preference is given for the posting as per choice after completion of 
tenure in Tribal Area. 

4.. The non-practising allowance of Medi~ Officers work in, in 
lna~ble area from Tribal Sub-Plan is doubled. 

$. Generally" the Medical Officers posseain, M.l}.B.S. dearee are 
reluctant do join the Tribal Area. touiderlna this one pOit of Medical 
Officer Cliu-lI is down JrBded as C ..... III at 174 Primary Health 
Centres and B.A.M.S. candidates are appointed on these posts. So that 
iltleut minimum Health facilities/services can. be made available to Ttibal 
eommuoi!y. 

6. It is the endeavour of the Department to have atleast one Medical 
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Officet at Psimary Health Centres from Tribal Sub-Plan Area. Medical 
OfJieers from non-Tribal Area arc deputed to the Tribal Area by rotation. 

7., The Interviews for about IS00 posts of Medical Officers Class-II have 
recently been conduc~d by M.P.S.C. and posting orders are being issued 
shortly. 

The above measures have been introduced during last 2-3 years, a period 
of S to 10 years will be required' for evaluating impact of these measures. 

The Ministry of Welfare is of the view that as recommended by the 
Committee, the Government of Maharashtra should undertake a study to 
evaluate the impact of measures referred to above on manning of medical 
posts in the trillal areas. 

1.63 The Committee do not qree with the plea of the Government or 
Mabaosbtra daat 5 to 10 yean time wID be required ror evaluatlnl the 
eouequencn of the meaurei adopted by them 1·3 yean back to attnet 
more Medical Omcen to work in Tribal Areas. 

The Committee, therefore, reiterate that measures adopted by the State 
Government "r Maharuhtra to overcome the problem or shorta. of 
Medical Orneen in the PubDe Health Centres and runl hospitals may be 
evaluated at- the earliest. 

The Committee opine that If the incentives and other measures adopted to 
aUract Medical Omcen aod other perlOonel are properly propalated weD 
tbroulh media, Medical Journals and recrultnlent advertisements, tben, 
heuer results can be achieved within a much shorter period. 

The Committee feel that all that is required is to live this career a new 
uplift 81 is belnl done by the Army and Navy Services, i.e., maklnl the 
Services as the prlvlleaed one. Besides, facility of free rations etc. to the 
Medical Personnel workinl In' Tribal Areu can also be Introduced to 
motivate them rurtber. 
(8) Forestry 

Recommendation (SI. No. 36, Para No. 4.33) 
, . 

1.64 In para 4.33 of the Fifty-First Report (Tenth Lok Sabha), the 
Committee noted that a proposal for more central assistance to take up 
other measures had been sent by the State Government to the Central 
Go,(ernment. The Committee desired the Union Government to take an 
early decision in this regard so that the Maharashtra Governmentis able to 
Itart mobile collection Units of Minor Forest Produce organise train.ing 
camps for tribal forest produce coUcctors and open laboratorie~ for 
~uring quality of produces for its marketability. 

1.65 In their reply the Ministry of Welfare }lave stated that a sum RI. 30 
lakhs wu released to the Maharuhtra State TOCe, Nasik during 1994-95 
under the Scheme of Grant-in-aid to State IDeCs towards working capital 
for Minor Forest Produce Operation. Similarly RI. 24 lakhs and lb. S3 
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laths were releued to State TDCC in 1992-93 and -1 ~3-94 are ~vely 
~nder the Scheme as contribution towards its Share Capital. 

1.66 The Committee nod from the reply of the Governmeot tluIt oaIri 
IUID Glib. 30 laa wu relaled to Mabarubtra State TOCC, NuIk, dlirlq 
1994-95 uader aranl·ln-ald whUe in 1993-94, RI. 53 lacka were rei""', 
wbleb Is contrary to the Committees' recommendation u It depicts • 45% 
cut from tbe prevloUJ year &rant ratber than lncreaslna the Granu-..... ald. 

The Committee, theretore, reiterate Its earUer recommendation that tile 
Valon Governmtnt should take an e.rly dedslon' reprdlnc more Ceatnl 
Auistance to tbe State Government 10 that the State Governmeat c:aa take 
lip otber measures to Improve the functloninc and _&lement of Minor 
Forest Produce OpentioDl. 

(C) impiementtllion 0/ VarioUf Deve/opmenla! Schemes 

Recommendation (st. No. 37, Para No. 4.39) 
1.67 In para 4.3Jof the Fifty-First Report (Tenth Lok Sabha), the 

Committee had urged upon the Government to ~evise some other 
Hlternative methods 8Q. that the poor tribals do not have to bear the burdC'n 
of 2S to 50% share in subsidy. The Committee also had recommended thllt 
the Government should ensure in future tbat the administrative approval 
required lor a number of schemes is obtained well in time so that shortfalls 
ill expending the earmarked amount under various developmental sectors 
are kept at bay, 

1.68 In their reply the Ministry of Welfare have stated that the 
Government of Maharashtra has replied that necessary instructions have 
been issued to the concerned officers in this respect. 

:rhe Ministry feels that wherever feasible labour component of a tribal in 
H scheme/project for wbicb he takes loan should be computed towards his 
contribution to marcin money. Cash loan burden should be minimum in 
case of tribals below poverty line. 

1.69 The Committee would Ilke to be apprised of the necessary 
Instructlonl lined to tbe coDcel'lltcl omcers In tblS' respect. 

RecollUlleDdation (81. No. 38, Para No.· 4.40)~ 

1.70 In para 4.40 of the Fifty-First Repolf' (Tenth Lok Sabha). ~the 
Committee appreciated that all the Project Level Implementing committees 
have been directed to resort to constant monitoring and review of the 
~hemes included in the TSP.. The Cof!lmittee felt that these aft 

upproppate steps under the circumstances and would like Maharash'ii, 
Government to keep these up in future also. The Committee also hc:J 
suggested that the Ministry of Welfare should impress upon other States, 
where shortfalls in expanding the earmarked amount under various 
developmental sectors are also observed, to take up measures on the line 
of Maharashtra Government. 
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1.71 III tbeir reply the Ministry of Welfare bave stated that the 
recoOlmendatJon of the Committee is taken note of and suitable instruction 
wiD be iaued to the State Government. 

1.72 The ComblJttee ...... e that the MIDIItr)' of Welta,. Ibould ... 
altable lnItrudlou 10 the State Government upetlll.oUlly and they may be 
apprlMd of tbe lateat poIltlon. 



CHAPTER 0 
RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCEPTED BY THE GOVERNMENT 

Rec:ommendatlon (SI. No. I, Para No. 1.25) 

The Committee note that the Ministry of Welfare is the nodal Ministry 
for overaU policy. plannin, and coordination of proarammes relatin, to the 
development of Scheduled Cutes and Scheduled Tribes. For this PUrpolC 
the Mi~ry bas a Tribal Development Division headed by • Joint 
Secretary for dealing with all tribal matters including working of ITDPs. 
But apart from this Tribal Development Division. there is no distinct 
machinery in the Ministry of Welfare to oversee the implementation of the 
workin, of ITDPs in various States. Kccping in view the significance and 
magnitude of the ITDP programme the Committee would like the Ministry 
of Welfare to constitute a separate cell with adequate staff under tbe 
Tribal Development Division to exclusively deal with tbe ITDP 
Programmes in various States. 

RepJy of the Government 

The recommendation of the Parliamentary Committee haa been taken 
note of and the issue of setting -up a separate 'Ceu is being oxamined. 

Comments of the Committee 

Please see Para No. 1.6 of Chapter-I. 

Rec:ommendatlon (SL No.2, Pan No. 1.26) 

The Committee also note tbat UDder tbe Allocations of BuliDeII Rules, 
1961 as amended from time to time each Central Ministry and Dep.,-tment 
is the nodal MinistrylDepartmenti concerning its sector towards Tribal 
Development. In thit cootext 13 MiDiltriealDepartmenls bave .. up cells 
(or dealing with ... Tribal problema. The Committee recommenCi that the 
Ministry of Welfare Ibould prevail upon the other coDccme4 Ministries 
and De~ .. -to set up Iimi1ar cella· for effective implementation of 
Tribal DcYiiOpment Prop'ammea. 

Reply ~ tbe GoYenunent 

Ministry of Welfare has been imprClling upon Central MinistriulDeptts. 
which have not set up CeUslUnits for dealing with tribal problems. to have 
lOeb a set-up. Letter laued in tbis reprd is at Annexure. 



P.K. Mobanty 
Tel: 4629320 

Dear 
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AnnuUTt 

D.O .• No. 1701.v7I9S-TD (ME) 
GOVERNMENT OF INJ)IA 
MINISTRY OF WELF~RE 

4th Floor, 'B I WinS, 
Lot Nayak Bhawan 
New Delhi 110 001. 

May, 1995. 

AI you are aware, the Puliamcntary Committee on the Welfare of 
Scheduled Cu*, and Scheduled Tribes (10th Lot Sabha) iD its 15th 

. Report I.t. Report of Workin, of I.T.D.Ps in Orissa has recommeoded 
tbat aU tbe ceallal Ministries should set up Monitoring Cells for Tribal 
Development P.rogrammes. The extract of the recommendation is 
enclosed. 
2. r shall be grateful if ·the action takeo/proposed to be taken to set up a 
separate Cell for monitoring programmes for tribal developnient alongwith 
the name and designation of Senior Officer who monitorslwill monitor 
l'fOgress of the programmes under Tribal Sub·Plan is intimated. to this 
Ministry at the earliest. 

With resards, 

Secretary 
Central MinistricslDepartments 
(AS PER LIST) 

Comments or the Committee 
Please Set Para No. 1.9 of Chapter·1 ~' 

Yours sincerely, 

SdI·· 
(P.K. Mobanty) 

Recommendation (SI. No.3. Para No 1.17) 
The Committee agree with the views of the Secretary. Ministry of 

Welfare that the responsibility of tribal development is not thar of the 
Ministry of Welfare alone. However, the Committee opine that the 
Ministry of We!fare being the nodal Ministry fOf overall policy, planning 
ond coor1lination of developmental programmes, has to playa greater role 
~'is-Q·vi.s other MinistrieslDepartmerts. 
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Reply or the Government 

Tribal Development Division of Ministry of Welfare reviews various. 
programmes for welfare and development of tribals through discussions if( 
meetings generally taken by Joint Secretary in-charge of the Division, on I 
Tribal Sub-Plan of the States. 

Secretary (Welfare) took a series of meetings with Central Minist~ie~ 
Deptts. regarding fonnulation of Tribal Sub-Plan in their Annua~ Plans 
from October-December 1994. During the meetings, Secretary(~elfare) 
impressed upon the concerned Deptts.IMinistries the need for f9Tmulation 
of programmes for tribals and also for inclusion of a chapter Oll "TSpISCP 
in the Annual Plans. Besides. the Ministry of Welfare also t~k'c~ up lSst*5 
concerning Tribal DevelopmentlWelfare in various fora whenever such a 
need arises. ,) 

Comments or the Committee 

Please see Para No. 1.12 of Chapter-I. 

RecommendatIon (SI. No.6, Para No. 1.30) 

The Committee feel that periodical field visits to the ITDP areas is one 
"I' the most important monitoring system with '-the Central Government, 
hccause these visits can not only motivate tfie ground level workers to 

'work with more enthusiasm but also boost tttC: morale of the needy tribals. 
The Committee, therefore, urge upon the Ministry ta conduct field visits to 
ITO P areas regu~arly. ~ , . '. 

Reply or the Government .: ~ 

Within the constraints of time ~lItd resources, periO<!ical 'visits will be 
made by officers of Ministry to ITDP areas from time.to time to know 
field realities. ~. 

( 

Comm~ts of the Committee ~. 

Please see Para No. 1.21. ~f Chapter-I. .~, 
Recommendation (SI. No.7, Para No. 1.31k 

(, 

The Committee opine that no amount,. dT amendmcnts in procedure. 
system or structure would yic1d resu)ts," Wlless dedi~ted workers are found 
to work in the tribal areas. The Committee are happy to note that the 
Government. of Maharashtra is taking a number -.9f steps to ensure that 
dedicated workers are 'Po~ted in the '"Friba I Sub·Plan areas. Thcy are, 
however. concerned\to "~t.e,. that the tendenGY that when one good officer 
is posted in the trit?al arctts he is transferred either on his own request or 
hy the GovernITJ6nt itself. ~;'-he Committee feel that any Government or 
Illstitution can iII-afford to lose workers of proven capability and 
dedication. They:. therefore. recomOlend that the State Government of 
Maharashtra should take all efforts to ensure that dedil:ated good workers 
posted in. tribal areas are not transferred every now and then. 
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Reply of the Government 

The"recommendation made by the Committee that the Government of 
Maharashtra should take all efforts to ensure that dedicated good workers 
posted in tribal areas are not traD$ferred every now and then has already 
heen accepted. The Government of Maharashtra have already issued 
orders on 29th December, 1993 to all the Mantralaya Departments and 
Heads of Departments working under them to ensure that the persons 
posted in tribal areas are continued there for a minimum period ,of three 
years. The State Government has also instructed that as far as possible all 
direct recruit officers are po, ted in tribal areas in their first posting after 
completion of their initial training. 

Recommendation (SI. No. B,Pan No. 1.32) 

The Committee note that the State Government is, involving Non-
Governmental Organisations in tribal areas to overcome the difficulty of 
frequent transfer of experienced workers. The Committee feel that it is a 
step in the right direction and would like the Maharashtra Government to 
~'I'gage more such NGOs in the development of tribal areas in future also. 
The Committee also opine that this can be done side by side with the 
110sting of experienced and dedicated workers in tribal areas. 

Reply of the Government 

The Government of Maharashtra is taking the assistance of some 
N.G.O's in the development of tribal areas. The number of N.G.O.'s and 
the activities carried out by them is given in the Annexure-I. 

The State Government has also noted the recommendation of the 
C.ommittee that in future more N.G.O's be involved in the development of 
tribals. 

Sr. Name of Projecll 
No. Programme 

I. Runnina of Ashram 
Schools 

Annexure·[ 

No. of 
Districts 
covered 

21 

No. of 
N.G.Os 
involved 

235 

Activities being carried out 
by N.G.Ot.' at present 

1. Imparting free education to 
tribal students through the 
running of basic (1 to 7 std.) pOst 
basic A.S, (8 10 10 Std.) mainly 
in the tribal areas. 

2. Providing free boarding and 
lodaina facilities - to tribal 
students. also supplyina text 
books, uniforms and writing 
material . . . ---------=~---



---_-,,-~----_ _...tI2 ... 1 ________ _ , 
2. 

1. 

4. 

Education Complex in 
low literacy pocketl for 
development of ST 
women literKy in tribal 
areas. 

Skill training Programme 
of 1IlOO tribal familie. ·of 
Jawahlr taluka in 'Ibana 
District in Maharubllll. 

Redrafting of syllabus 
and the training pro-
gramme of teachers. 

~. Programme for the 
rehabllitalion of !'e.titute 
women (project under 
consideration for 
sanction) 

Undertaking water shed 
development work 

'1" ..... 

7., Taking Iq) of bamboo iI" 

N, 

IIdU,--

cultivation and' 
handicraft marketing. 

r' •• ,:" •• 

Medico Social work' ill . 
preYCJttive, 
diagnostic 
pttiJect end 
education ".' 

m~-, , 

curative, 
research 
medical 

3 5 
I 

(Railad) Gram Bal 
Shikshan 
Kendra. 

Runnlnl of re.ldenual· eaUfiilbil 
complex upto 5th aass for tribal 
girls especially in craftlvocational 
education, 

I 
(Thane) 

I 
(Thane) 

1 
(Oad-

chiroli) 

4 in the 
pipe 
line 

I BAIF BAIF has helped tribal families 
(Bharat take. up plantation of fruit and 
Agro forestry prosrammes. Also water 
Industries relOurce development, inter-
Foundation) cropping, nursery raillns, soil 

Parisar-
Asha. 

I-Lot 
Mangal 
Sanstha 

conservation and skill trainins. 

1. Reworking of the primary 
school curriculum in the ashram 
schools from the point of the tribal 
child's environment, 

2, Training of Ashram School 
teachers in about 40 ashram 
schools in the Thane district 
through their volunteers. 

1. Rendering help to the tribal 
women who have bewme 
homeless due to various social 
reasons such a5 broken marriale5, 
violence perpetrated by in-laws 
and husband. conception before 
marriale, violence. perpetrated by 
relatives. 

2: GiVIng financial help for 
accommodation and other facilities 
to continue these services. 

1. Adivasi 
(Poona) Arogya 

Mandai 

Undertaking water shed 
develo"ment Work in Junnaltaluka 
of Poona district. 

(Yawllt-
mal) 

3 
{TbMe, 
Ria:ad 

and 
Nultik 

Centre of To tll!ke up bamboo cultivation and 
Sc:ience for cnllF in markctiAa oJ tril .. 1 
Villaac1 handicraftl of the Kolaru. 

Family 1. Prcventlve, diaposil, curative 
Planains medical aid and mus awarenca. 
and medical prOilramme in the tribal villages of 
aid tru.t Thana, Riigad and N85hik districts 

of totahanlShtra. 

2. Emphasil on the up-!!ftment of 
health, knowledge, aptitude and 
prlldice of family welfare methods 
both intermediate and primary. 
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'I. Scl~ help holllini project 1 TISS 1. To involve the community 
memben in the piannilll and 
construction of their own holllCl. 

for 2 tribal hamlets (Iadira (Raipd) 
AwlS Yojana) 

10. Evaluation Itudy of 
Ishram ICbools. 

All 

II. Sc:beme of ... ant in aid to 1 
voluntary oralniaationl (Thane) 
workina for the welfare of 
STI. 

2. To maintain the durability of 
the bolllCS. while maintainilll the 
cultural nuanc:e. 

3. To Itrenathen the pollibility of 
punuin, inc:ome generation 
ac:tivities. 

Centre for Evaluation of a.hram shala aystem 
research IS In etfec:tive education system 
and deve· 
lopment 

1 

for IdlvlSil. 

Running of bIIlwadis. 

Recommendation (SI. No.9, Para No.1. 7) 
The Committee are unhappy to note that after 1989-90 the Governor's 

Report relating to the administration of the Scheduled Areas in 
Maharashtra has not been presented to the President of India. Compila'tion 
of data from various sources and agencies undoubtedly takes time. but the 
extent of delay that has occurred in case of Maharashtra Government in 
(lresenting this important document is hardly justified. The Committee, 
therefore, recommend that the State Government of Maharashtra should 
tuke immediate steps to present the pending Governor's Report to the 
President of India. The Committee would also like the Government of 
Maharashtra to ensure that in future the compilation and presentation of 
the Governor's Report to the President do not take inordinate long time. 
the Committee hope that the entrusting of the job to the Tribal 
Commissioner in place of the Tribal Research Institute would be helpful. 

Reply or the Government 
Reports for the year 1990·91, 1991·92 and 1992·93 arc under final 

printing and same will be presented to the President of India through 
Governor shortly. 

Government has entrusted this work to the Commissioner. Tribal 
Development from the year 1993·94 and instructed that preparation work 
IIf the reports for the years 1993-94 and 1994-95 should be completed in 
preseribed time and submitted to Government immediately. 

Recommendation (SI. No. 12. Para No. 1.19) 
The Committee are unhappy to note that the Tribal Advisory Co"ncil 

has met only once each in 1989, 1990, 1992 and 1993 although the 
"Mahllr3shtra Tribal Advisory Council Rules, 1960" provide that the 
Council shall ordinarily meet once in every six months. The reason given 
hy the State Government that conducting Council meetings is a time· 
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~Dlumin, procedure and tbat the Government felt DO uraency in 
conducUDJ tbe second meetiDJ of the TAC duriDJ the aforesaid years is 
hardly coDvinciD,. The Committee feel tbat meetings of. the TA~ are 
sipificant instrument which caD substaatiaUy contribute towardi bener 

Itribal administration. They, tberefore, advise the State Government to 
realise the uraency of conducting such meetinp and strongly recommend 
lbat bencefortb the TAC meetings should be conducted at least twice in • 
year as per the provisioDi laid down in the State Govenment Rules. 

Reply of ~be Govel'l1Jllellt 
As per the provision laid down in the Tribal Advisory Council Rules, 

1960 beac:efortb the Tribal Advisory CoUDcil meetings will be conducted 
twice in a year. 

Recommendatloa (81. No. 13, Pan No. 2.20) 
The Committee are extr~ely disappointed to note that no meetina of 

the T AC could be beld durin, 1991 due to "unavoidable circumstancea and 
heavy schedule of the Cbief Minister". That being so the deposition of· the 
representatives of the Maharashtra Government about the manner in 
which the Tribal Development Minister avoided lbe T AC meeting during 
1991 is quite intriguing. The Committee, therefore, desire that in future if 
the Cbief Minister for unavoidable reasons, is not in a position to conduct 
the TAC meetinp, tben at leaSt the Tribal Development Minister can do 
the .need(ul. 

Reply or the Government 
The Go'1. of Maharashtra has replied that in future if the Chief Minister 

,is not available the Tribal Advisory Council meeting will be organised 

~
nder the Chairmanship of the Minister for Tribal Development. 
However, the Minister of Welfare would submit that_ Ch!ef Minister 
ould invariably preside over the Meetings of the T.A.C. to make the 

iscussiorv'dccision meaningful and fruitful. It should be possible for the 
tate Government to convene the T.A.C. Meetings at required intervals 
IDder the chairmanship of the Chief Minister in the interests of S. Ts. who 
re at .&he bottom rung of the society. 

Recommendation (51. No. 14, Pan No. 2.21) 
The Committee also recommend tbat the State Go~ernmedt should take 

xpeditious action to implemC1\t the recommendations of the T AC, which 
re under their consideration. 

Reply or the Government 
State Government is taking expeditious action on Tribal. Advisory 
uDciI'k recommendations. 

Comments of the Committee 
Pleace Stt Para No. 1.27 of Chapter-I. 
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Recommendation (51. No. 15, Pan No. 2.27) 

The Committee note that the State Government of Maharashtra has 
brought the field machinery of the Tribal Development Department under .... 
a single line of command. the Committee further note that tbe State 
Government are not in favour of integration of various administrative 
Unit. in tbe ITDP areas as in their opinion various administrative Units 
with an independent existence function efficiently and effectively. 
However. they would like the State Government to consider givinl a 
IICcood thought towards integratinl various administrative Units under one 
line of command as recommended by the Mabcsbwar Prasad Group on 
Administrative ArrangementsIPersonnel Policy in tribal areas. 

Reply of tbe Government 

The State Government has considered this recommendation as very 
valuable. However. with regard to the acceptance in toto of the 
recommendations of the Mabcshwar Prasad Group on Administrative 
ReformslPersonnel Policy in Tribal Areas. the views of the State 
GoverJUDent have already been clarified earlier. 

So far as the question of bringing the entire administrative machinery 
implementing the Tribal Sub Plan scheme&lprogrammes in the Integrated 
Tribal Development Project under a single line of command, the State 
Government is of the· view that if proper coordination is achieved at the 
local level whereby the benefits intended for the tribals reached tbem, 
there may not be any necessity of integrating the entire administration in· 
to one Unit. The State Government has established a Commissionarate of 
Tribal· Development assisted by 4 Regional Additional Commissioners and 
24 Projects Officers. The entire responsibility of formulation and 
rinalilation of the Tribal S"ub Plan is entrusted to this machinery. The Statt 
Government has strengthened the project machinery in 11 Projec 
Identified as sensitive and backward and tbe Project Officer who is draw 
(i'om the IASlfFS cadre is placed in fun char,e of the administrative an 
disciplinary control over the machinery operating in tbe project area. Th' 
act up has come up only in January 1992 and in November 1993 and t 
State Government would like to wait for some time and watch ho 
effective the present set up proves before modifying it. 

It may be mentioned for clarification that the State Government bas 
rejected tbe Maheshwar Prasad Group recommendations outri,ht and ~h 
an open mind so that in future as the need may arise, a further thou 
can be given to the reorlaniJatioD of the present set up. As it is, 
Divisional CommissionCfS and Collectors and Chief Executive officers d 
Zilla Parishads are actively usociated with the Tribal Sub Plan. In fact ~ 
C.ollectors and Chief ;Executive Officers have been declared as Ex-of{ic:l 
Additional Commissiocers of Tribal DeveloplDCnt. 
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With regard to the other recommendatioas of the Maheshwar Prasad 
Group, the recommendation that the services rendered in the Tribal Sub 
Plan Area should be adequately rewarded has already been accepted by 
the State Government in that a policy has been adopted that an officeP' 
employee after putting in alteast 3 years good work in Tribal areas should 
be given the next posting of his choice. The State Government has also 
.. nctioned incentive allowances at the rates ranging between Rs. 100 and 
RI. SOO depending on the pay drawn by an employee working in Tribal 
Areas, besides, bein. allowed the facility of retaining the residential 
accommodation at the previous post of postin. on payment of re.ular rent, 
rent-free accommodation at the place of posting or in lieu thereof hoUle 
rent allowance. So far'as the Doctors of Primary Health Centres operating 
in Tribal Sub Plan Area are concerned, a higher rate of non-practiJing 
allowance which is double tbe normal rate is allowed. Thus mOlt of the 
recommendations of tbe Mahesh",ar }»rasad Group have been .iven effect 
10 by the Government of Maharashtra . 

. Commeuts of the Committee 

Please see Para No. 1.30 of Chapter-I. 
Recommendation (SI. No. 16, Para· No. 1.lI) 

The Committee appreciably note that "the State Government has 
strenlthened the administrative machinery in 11 scleoted ITDP ueas by 
appointing IAS1FS Officers as Project Officers who exercise both 
administrative and monitoring control over the staff stationed in the ITDP 
areas. The Committee considered it a step towards effective 
implementation of tribal development programme and recommended that 
Ihe administrative machinery in other ITDP areas of Maharashtra should 
olso be strengthened on similar pattern. 

Reply of the Government 

At present 11 sensitive and backward Integrated Tribal Development 
Projects have been selected for strengthening the administration. The State 
Government would like to wait for lOme time to watch how these projects 
propu in the matter of reaching the benefits to the tribals and. then 
cosider whether to replicate this pattern to other Projects. Thisisaue hilS 
also to be viewed from the personnel angle. It may not obviously be 
possible to make available adequate number of IASiFS Officers to be 
posted as Project Officers of strengthened projects. Even in. the cue the 
existing 11 projects under strengthening the State Government bas been 
able to make available such office~ for only 9 Project so far. Also it is 
necessary to take into consideration the service prospects of the officers of 
lhe Maharashtra Tribal Development Service which is a developing cadre 
and the interests of these offices will have to be properly and adequately 
safeguarded. The State Government would like to consider the 
recommendation at a later stage af&cr giving full thought the various 
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.. peets involved. Efforts are being made to appoint lAMPS Cadre 
Officers as Project Officers'-in selected ITDP areas. 

Recommeodatlon (51. No. 17, Para No. 2.29) 
The Committee faU to appreciate that when the Project Officer has been 

made the E~ecutive Officer of the Zina Parishad ,why Block Development 
Officer wbo is' a part and parcel of the Zilla Parish ad functions 
independently in Maharashtra. The Committee, therefore, recommend that 
the BDO whose contribution towards tribal development can never be 
undermined should be brought under the control and supervision of the 
,,"'Onceraed Project Officer. 

Reply of the Government . 

Action taken vide Ministry of Tribal Development O.M. No. Astha. 
1(9)p.K. 202AJ3«-lS dated 9th November, 1993. 

As per above mentioned orden, Zma Parishad and Block level 
administration bas been brought under the control of Project Officer, 
I.T.D.P. However, Block Development Officer's appointed in tribal areas 
have to execute various other schemes and taken care of other 
~evelopmen~on-development functions. However, to enable the Project 
Officer to exercise effective powers, it is provided that they would wilte 
.he confidential reports of the Block Development Officers. . 

Recommendation (SI. No. 18, Para No. 2.30) 

The Committee arc bappy to note that the other useful 
recommendations of tbe Mabeshwar Prasad Group viz. adequate tribal 
representation in favour of plannin, and implementation etc. have been 
ac:ccpted and implemented by the Maharashtra Government. The 
Committee would llJce tbe State Government to maintain that spirit in 
future also. 

Reply of tbe Government 

Tbe State Government has noted the recommendation of tbe 
Committee. 

Recommendation (SI. No. 23, Para No. 3.16) 

'l'he Committee arc dissatisfiea to note that land alienation cases 
dc!tected eacb year during the last five years are not available with the 
State Government. They request to note that old records relating to land 
alienation cues bave been destroyed at State level for which the Distrjct 
Collectors have been asked to furnish the requisite .information. The 
Committee opine that it is not a healthy p~actice to destro~ such important 
documents mote so wben these are not too old. The Committee', therefore, 
recommend that henceforth records of land alienation cases be 
meticulously maintained for a sufficient period with a vie~to avoiding 
uimeCCISary complication as well as to protect the tribal interest. 
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Reply of the Govemmeat 
Tbe Government of Mabarashtra has replied that the recommendation 

is noted and henceforth records oT land alienation cases be maintained for 
a sufficie~t period at State level. 

The Ministry, however, feel that records of land alienation cases should 
be maintained to protect the tribals' interests. Moreover, copy of the 
llccision of the court should be invariably given to tribals free of coat. In 
fuct, this should be made compulsory. 

Commenta of the Committee 
Please see Para No. 1.45 of Chapter-I. 

Recommendation (SI. No. 26, P.... No. 3.ll) 
The Committee note that during the last five yean 6023 families 

belonging to Scheduled Tribes have been affected in Maharuhtra due to 
major and minor irrigation projects. The Committee also note, that till 
date 5484 tribal families have been resettled and rehabilitated in 
uccordance with the policy of the State. The Committee would like the 
Government of Maharashtra to rehabilitate the remaining 539 Project 
Affected tribals as soon as possible. ...-

Reply of the Government 
I£J connection with the above observations Of the Committee, it is 

IItated that as per the 'position of rehabilitation of tribal families obtaining 
in Maharashtra affected due to major and minor irrigation projects, 622 
tribal families bad remain to be rehabilitated upto September, 1993. 
Thereafter by the month ending January, 1995, 539 families had remain 
to be rehabilitated. Thereafter, 82 tribal families have since been 
rehabilitated, as such 457 families are yet to be. rehabilitated by the 
month ending June, 1995. The rebabilitation of these remained 457 tribal 
I'llmilies is being done expeditiously, as per time-bound programme 
I'ramed by this Department. 

Commenll of tbe Committee 
Please see Para No. 1.54 of Chapter-I. 

Recommendation (51. No. 28, Pan No. 4.12) 
The Committee are pained to observe the astounding percentage of 

drop-outa among tribal students at different standards due to poverty, 
so<:io-cuiturai attitude, language barrier and apathetic and indifferent 
attitude of tribal students as well as those of nop-tribal teachers. The 
Committee, however, note that the State Governme'nt is taking a number 
(If steps and proposing to ta~~ additional measures: to check higher' rate 
(If drop-outs among tribal students. The Committee recommend that 
immediate and vigorous efforts be made 10 appoint local lad~-teachers 
lind to introduce innovative measures besides carrying out an intensive 
and decentraliscd administration to curb drop-out percentage. The 
Committee wouJli allo like the State Goitrnment to encourage NGCW 
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Voluntary or,anisations in propapting the value of education among the 
illiterate tribals. 

Reply of tbe Government 
The State Government has taken a policy decision to relax the Jeneral 

norm of 200 pollulation and 1.5 Km. distance for openin, a primary school 
In respect of remote 'ahd hilly area and decided tei open primary school for 
100 population and 1 Km. distance. 

It has been experienced that trained teachers from other areas "Ire 
reluctant to work in reJ;D0te, hilly and tribal area. The Government .has, 
therefore, taken a decision to appoint local primary teacher in the primary 
school and if even local trained teacher is not available untrained H.S.C. 
local teacher is appointed with the condition that he should pass D Ed. 
examination within the period of S yean from his appointment. 

As per the State Action Plan, it is proposed to launch TLC in the major 
tribal districts of Thane, Dhule, Bhandara, Chandrapur and Gadchiroli 
during the year 1995-96. The tocal project cost of these districts comes to 
Rs" 598.65 lakhs. As per the financial pattern for non-Tribal area and 
tribal ~ prescribed by The Government of India, the Government of 
India's abare comes to RI. 478.92 lakhs and State Government's share is 
RI. 119.72 lakhs. 

The project proposals of these districts are being prepared and wiD be 
submitted to Project Approval Committee of the National Literacy Mision 
Autbority, Government of India. 

Recommendation (SI. No. 29, Para No. 4.13) 
The Committee note that the State Government has not conducted any 

Mystematic study to find out whether drop out rates have been decreased as 
" result of the introduction by then of a number of measures in this regard, 
At the same time the State Government is of the view ~that an in-depth 
IItudy is necessary in this regard. The Committee, therefore, suggest that 
steps sbould be taken by the Maharasbtra Qovernment to evaluate the 
impact of the measures introduced by them so that ,prompt, corrective and 
further action can be taken in this regard. 

Reply or the Government 
The> Government of Maharashtra bas taken an evaluation study of the 

Ashram School Scheme. The evaluation of Ashram School schemellal 
been. done by tbe Centre for Research &. Development, Bombay. The 
recommendations made by study group are under consideration. 

Comments of the Committee 
Pleuc.lee Para No. 1.60 of Chapter-I. 

." 

,Recommendation (SI. No. 30, Para No. 4.14) 
I 

The Committee note that only for Nanded the St!!"e Government itl 
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actting- assistance from the Union Government under the National 
Uteracy Pro .... mme. They also nOle that a proposal for assistance 
under the National Uteracy Proaramme in the other . areas of 
Mllharashtra as wen will soon be sent to the Central Government. 
'l1te Committee desire that the proposal may be sent to the Union 
Government at an early date and hope that the Central Government 
would take a favourable decision in this regard. 

Reply of the Government 
The State Government has taken It policy decision on 4.11.1991 to 

implement TLC in all the districts of the State in a phased manner. 
So far TLC has been completed in the diatricts having tribal area 
namely Pune, Nanded and Amravati. Out of these 3 districts in 
Nanded and Pune PLC has already been started. The financial 
pattern prescribed in tribal areas has been received in January, 1995. 
Therefore, the expenditure on tribal cOQJponent w.s not shown in 
the project proposals for TLClPLC in these 3 districts. 

As per the normal financial pattern Government of India gives 21 
Jrd grant and the State Government shares 1I3rd grant required for 
the impelementation of TLClPLC project in a district. The financial 
pattern for a tribal area is 80:20. As per this revised financial 
pattern for tribal area .the proposals made thereafter. include 
expenditure Jor tribal area separately. Accordingly, the project 
proposal of Nasik district has been prepared and Government of 
India have sanctioned expenditure as per this revised financial 
l18ttern. 

The State. Government has also introduced a scheme of 
Attendance allowance, under which attendance allowance @ Rs. 11-
per day is paid to all the girls students from tribal are~ apd SCI 
ST girls students from non-tribal arca. 

The Government has decided to construct primary school building 
in tribal area by spending @ RI. 78,20()1. compared to Rs. 71,6S()I. 
in non~tribal area. 

Free Tex·t books are provided to primary students belonging to 
SCIST community. Two sets of school uniforms and writina material 
Ire provided free of coat to primary- students of SCIST Comlflunity. 

There ·is a general policy to recruit 50% lady teachen. 
c<;ordingly, instructioDl have been iasued to all District ~lcction 

, mmittccs to give priority to female candidates in the selection of 
rimary t!"achers. 

RecommendatlOD (SI. No. 31, Para No. 4.22) 
The Committee note that the State Government has fallen short of 
e target in openina Public Health Centres and Sub-centres in 

.T.D.P. area during the VII plan period, although they have 
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exceeded the taract in opening Community. Health Centres. 1be 
Committee desire that the Maharuhtra Committee should cDlure to meet 
the tarlet in opening Health Centres durin. the VIII Plan Period. 

Reply or the Govel'DllU!llt 
Thc Rural Population of 'the Maharuhtra State as per 1991 Census is 

483,95 lakbs. The Population of Tribal Sub-Plan is about 54.44 lakhs. The 
Information of Institutions required and established by 1994-95 is as 
under:-

Sr. Inititution Number Number Addition Number 
No. required sanctioned during sanction 

by 7th 199O;910n 31-3-95 ; 
Plan to 1994-95 

l. 2 3 4 5 6 

1. Sub Centres 1815 1627 245 1872 
2. Primary Health 272 262 23 285 

Centres 
3. Community 68 49 4 53 

Health Centres (in. the ratio 
of 1 CHCs. 
for PHCs.) 
(50% of 68 
- 34) 

In addition to this Primary Health Units ( Mini PHCs) and Mobile 
Health Units are also established in uncovered pockets from Hilly and 
Inaccessible areu. Where Primary Health Centres cannot be established. A 
Comparative information by the end of 7th Plan and as on 31.3.95 is 8S 
under:-

Sr. 
No. 

L 

2. 

Institution No. by No. as 
end of on 

7th Plan 31.3:95 

Primary, Health Units 8 91 
(primary Health Centres) 
Mobile Health Units 17 53 

Recommendatlon (SI. No. 33, Para No. 4.24) 
, . 

Addition' 
after 7th 
Plan 

The Committee agree that dedication or sincerity to work in tribal areal 
has to come from within and canno. be forced by means of facilities or 
Incentives. Side by side the Committee ,are of the opinion that those who 
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lire dedicated and sincere to their duties will work in any adverse situation 
hut there are also average workers who can be allured ,through monetary 
and non-monetary incentives to put their best efforts. The Committee. 
therefore. desire the State Government not to minimise the importance of 
incentives both in cash and in kind, in motivating medical officers to work 
in tribal areas. 

Reply of tbe Government 
The Government of Mabarashtra has re,plied that efforts are continuosly 

mad~ to motivate the Medical Officers to work in Tribal areas by givina 
monetary and non-monetary benefits. 

The Ministry is of the opinion that in adelition to the efforts being made 
hy the State Government for motivating Medical Officers to work in tribal 
ureas, local tribal youth should be given requisite training and appointed as 
para-medical workers. Traditional indigenous medicines could also occupy 
important place in treatment of tribals. 

Recommendation (SI. No. 34, Para No. 4.15) 
The Committee are concerned to note that as many as 679 Health Sub-

Centres are likely to be connected by all weather roads. They are 
L1lssatisfied with the casual reply of the State Government that a definite 
time limit cannot be given for connecting the ·above mentioned health 
,'cntres with all weather roads. The Committee feel that lack of proper 
cummunication is one of the most important ,reasons for deterring the 
medical officers to work in tribal areas and the State Government can little 
ufford to compromise on this issue. The Committee. therefore. urge upon 
the Government to frame a definite time limit to connect the health 
centres with all weather roads and accomplish the job within the stipulated 
time. 

Reply of tbe Government 
The Government of Maharashtra has decided to specifically take up the 

work of connecting the health centre~sub-centres in the State by all 
weather roads and a provision of Rs. 41.69 lakh has been proposed in the 
State Budget for 1995-96. As recommended by the Committee. a definite 
time limit to connect the health centres with all weather roads. will be laid-
down. But it is necessary to ascertain the position regarding the number ~f 
health centres and sub-centres connected. so far., and number of health 
centres to be connected including probable expenditure for the same. This 
position is now being ascertained and thereafter final decision regarding 
Ihe time bound programme will be taken and the Committee will be 
informed accordingly. 

Recommendation (SI. No. 35, Para No. 4.31) 
The Committee note that -'the Maharashtra State Co-operative Tribal 

I )cvelopment Corporation has been appointed as the Chief Agent for 
implementing the Monopoly ,Procurement Scheme for the surplus 
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ugricultural produce and Minor Forest Produce collected by the tribals. 
With a view to improving the functioning of the State Institutions engaged 
in collection and marketing of Minor Forest Produce the Maharashtra 
Government is taking a number of steps, i.e., a nominal rate of royalty at 
Rs. Sf. per quintal of Minor Forest Produce, reimbursement of losses 
incurred by the Tribal Development Corporation, construction of godowns 
in interior areas etc. The Committee feel that if these steps are taken 
uninterruptedly under continuous monitoring, it will go a long way in 
"~nabling the poor tribals to realise a fair price for the Minor Forest 
Produce collected by them. The Committee would, therefore. like the 
Maharashtra Government to carryon their efforts towards ameliorating the 
economic condition of teeming tribals. The Committee also suggest that 
the Ministry of Welfare should prevail upon other States to abolish royalty 
on Minor Forest Produce, construct godowns at interior tribal areas. 
enhance the share capital base of the State Corporations and take other 
similar measures as have been resorted to by the Maharashtra 
fiovernment. 

Reply of the Government 
Ministry of Welfare has already taken up the issue of abolition of royalty 

lin Minor Forest Produce (M.F.P.) through a D.O. letter from the Welfare 
Minister to the Chief Ministers of all concerned States. The matter is being 
Ilursued. 

As regards construction of godowns in interior tribal areas. enhancement 
IIf Share Capital base of State Tribal Development Corporations, etc. 
Ministry already has under implementation a scheme of giving Grant-in-aid 
10 State Tribal Development/Cooperative Corporation/Forest Develop-
ment Corporation, etc., for taking up activities for increasing operations 
relating to Minor Forest Produce. Grants are released under this scheme as 
contribution towards the Share Capital of the Corporations for 
l'Onstruction of godowns, taking up Research and Development activities 
nn M.F.P .• increasing M.F.P. operation, etc. 

Recommendation (SI. No. 37, Para No. 4.39) 

The Committee note with concern that there are shortfalls in expending 
the approved TSP amounts towards various developmental schemes. The 
two most important reasons, i.e., sharing of the subsidy burden upto 25% 
III 50% by the poor tribals and lack of administrative approval in time. as 
has been explained by the State Government for falling short of the target. 
lire quite impracticable and irresponsible. The Committee. therefore, urge 
llpon Ihe Government to devise some other alternative methods so that the 
!,uor tribals do not have -to bear the burden of 25% to 50% share in the 
\ubsidy. The Committee also recommend that the Government should 
,'l1sure in future that the administrative approval required for a number of 
M:hemes is obtained well in time so that shortfalls in expending the 
earmarked amount under various developmental sectors are kept at bay. 
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Reply of the Goverament 
The Government of Maharashtra has replied that necessary 

instructions "ave been issued to the concerned officers in this respect. 
The Ministry feels that wherever feasible labour component of a 

tribal in a scheme/project for which he takes loan should be computed 
towards his contribution to margin mon~. Cash loan burden should be 
minimum in case of tribals below poverty line. 

Comments of the Committee 
Please see Para No. 1.69 of Chapter I. 

Recommendation CSI. No. 38, Para No. 4.40) 
The Committee note that the State Government has issued detailed 

instructions 10 Ihe Commissioner of Tribal Development. all Additional 
Tribal Commissioners and Project Officers to conduct periodical 
meetings of "arious Departmental Heads and implementing Officers so 
Ihat remedial measures for proper and full utilisation of the outlays 
IInder TSP are traced. The Committee also appreciate to note that all 
Ihe Project Level Implementing Committees have been directed to 
resort to constant monitoring and review of the schemes included in 
Ihe TSP. The Committee feel that these arc appropriate steps under 
Ihe circumstances and would like Maharashtra Governmcnt to keep 
Ihese up in future also. The Committee also suggest that the Ministry 
of Welfare should impress upon other States. where shortfalls in 
l'xpcnding the earmarked amount under various developmental sectors 
arc also observed. 10 take up measures on Ihe line of Maharashtra 
Government. 

Reply of the Governnlent 

The recommendation of the Committee is taken notc of and suitable 
instruction will be issued to the State Governments, 

Comments of the Committee 

Please see Para No. 1.72 of Chapter I. 
Recommendation (SI. No. 39, Para No. 4.44) 

The Committee note that out of tOlal number of 11866 employees in 
~lIrious ealegories of posts working in (TOP areas. 1623 belong 10 SC 
,'ulegory and 4986 to ST category thereby giving representafion to SCs 
lind STs al 13.67% and 42.01% respectively. '{he Committee also nole 
Ihat out of Ihe 24 Project Officers working in the tribal areas of the 
Slate only two belong te ST community. The Committee opine that 
Ihe overall representation of SO'ST people in various cadres in the 
ITDP areas of Maharashtra is not bad. They, however. would like to 
recommend that the Maharashtra Government should make efforts to 
increase the representation of persons belonging to SOST category in 
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various catelories of posts in the ITDP areas. Special attention in this 
regard Ollaht to be paid in the appointment of Project Officers. 

Reply or the Government 
The State Government has always given representation taking into 

consideraition the exigencies of administration as per the reservation norms 
helonging to SCIST and other It.C. category in the ITDP area. So far as 
Ihe posts of Project Officers are concerned, these Officer's are drawn from 
Ihe IASlIFS in respect of the strengthened I'lDPs and elsewhere from the 
Officers of the Maharashtra Tribal Development Service Class-I. In 
Maharashtra State the SO or 100 point roster system is applied to 
promotion and nomination respectively. Therefore, recruitment to post of 
Project Officers have to be made in accordance with the reservation point 
in the roster. Therefore, there will always be some limitation on the 
number of personnel belonging to STs being appointed as pwject officers. 
Ilcsides, the State Government feels that it would not bea prudent policy 
h'Um the administrative point of view to appoint only tribals as Project 
Officers to work in the Tribal Area. 



CHAPTER ID 
RECOMMENDATIONS I OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE TAKING INTO 

CONSIDERATION REPL~S OF THE GOVERNMENT 
Recommendation (SI. Nos. 10 " 11, Para Nos. 1.8 " 1.9) 

The Committee are surprised over the casual approach of the Ministry of 
Welfare in compilation and presentation of the Government's Report. 
Although communications were sent to the State Governments in this 
regard from the Welfare Minister and the Secretary no mandatory 
lIirections under clause 3 of the Fifth Schedule of the Constitution have 
ever been issued to any State Government. 

The Committee, therefore, urge upon the Ministry to examine the 
feasibility of issuing directions to all the State Governments to present the 
Governor's Report in time. The Committee may be aprised to the progress 
made in this regard expeditiously. 

Reply or the Government 
Ministry 01 Welfare reminds from time to time the State Governments of 

their constitutional obligation to furnish a report by the respective 
Governor to the President of Inaia regarding administration of Scheduled 
Areas. The latest position regarding receipt of Governors' reports in this 
regard is indicated below:-
State Year upto which receivtd 
1. Andhra Pradesh 1988-89 
2. Bihar 1991-92 
3. Gujarat 1992-93 
4. Himachal Pradesh 1994-95 
S. MaharJ'Shtra 1992-93 
h. Madhya Pradesh 1991-92 
7. Orissa 1993-94 
H. Rajasthan '1993-94 

Comments or the Committee 
Please see Para No. 1.24 of Chapter I. 

Recommendation (SI. No. 19, Para No. 3.8) 
The Coftlmittee note that the Maharashtra Government has banned 

commercial vending of liquor in the Notified areas of Thane, Nasik, 
Dhule, Amravati and Gadchiroli as per the guidelines issued by the 
erstwhile Ministry of Social Welfare and reiterated by the Ministry of 
Home Affairs. The Committee also note that the proposal for probibition 
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of liquor vending in some other Notified Areas in the districts of Pune, 
Jalgaon, Ahmednagar, Nanded, Yeotmal and Chandrapur is under 
consideratioQ of the State Government. The Committee earnestly desire 
the Maharashtra Government to take an early decision in this regard and 
promptly prohibit commercial vending of liquor in the notified areas of thl; 
above mentioned districts. 

Reply or the Government 
The matter is under consideration of the Maharashtra Government. 

. Comments or the Committee 
Please set Para No. 1.33 of Chapter I. 

Recommendation (SI. No. 20, Para No. 3.9) 
The Committee are dissatisfied to note that the Government guidelines· 

ror discontinuing commercial vending of liquor arc being implemented in 
only Tribal Sub-Plan (TSP) areas and no such arrangement has been made 
in the Additional Tribal Sub-Plan (ATSP) areas, Modified Areas 
Development Approach (MADA) areas or Mini MADA areas. The 
C..ommittee opine that prohibition of liquor vending is as desirable in 
A!fSP, MAD A or Mini MADA areas as in the TSP areas. They, 
therefore, urge upon the State Government of Maharashtra to make 
immediate arrangements to sec that commercial vending of liquor is.. 
hanned also in ATSP. MADA and Mini MAD A areas. 

Reply of the Government 
The matter is under consideration of the Maharashtra Government. 

Comments of lhe Committee 
Please see Para No. 1.36 of Chapler l. 

Recommendation (SI. No. 21, Para No. 3.10) 
The Committee are happy to note that the Maharashtra Government has. 

made extensive propaganda campaigns to wean away the tribals from 
luking alcoholic beverages. The Committee would like the State 
liovernment to keep up these activities in future also. They also 
recommend that the Ministry of Welfare should pursuade other States \0 
resort to similar anti-liquor propaganda campaigns in the tribal areas. 

Reply of the Government 
Ministry of Welfare has, in the context of excise policy in tribal arcas. 

issued guidelines wherein it has been emphasized that allempts be made to 
wean the members of Scheduled Tribes away from the habit of drinking~ 
liquor beverages. For this purpose, it has also been suggested to States thaI 
officials and non-officials of voluntary organisations be encouraged to take 
up anti-Iiquar propaganda campaigns in the tribal areas. 

The Conference of Ministers and Sacretarics of StateslUTs incharge 
of Tribal Welfare held on 2ndl3rd February. 1995, at GU~lati re-
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commended that the guidelines issued by the Ministry of Welfare on excite 
policy for tribal areas be scrupulously followed by all StatcslUTs 
Administrations. 

Commeall or the Committee 
Please see Para No. 1.39 of Chapter I. 



CHAPTER IV 
RECOMMENDATIONS I OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITI'EE AND WHICH 

NEED REITERATION 

RecommeadatioD (SI. No.4, Para No. 1.11) 

The Committee note that the Government of Maharuhtra baa 
developed a three tier administrative set up at State Level, Regional Level 
and Project Level for smooth implementation of Tribal Development 
Programmes. In .the system at the regional level, four Additional 
Commissioners have been appointed at Thane, Nasik, Amravati and 
Nagpur. The Committee recommend that the Maharuhtra Government 
should further streamline the process by appointing more such Additional 
Commissioners at other Regions where Tribal concentration is significant. 

Reply of the Govemment 

With a view to bring the field organisation of the Tribal Development 
Department under a single line of command, the same was reorganised in 
January, 1992. Accordingly, a post of Commissioner of Tribal 
Development with head quarters at Nasik & 4 additional commissioners of 
Tribal Development with headquarters at Nasik, Nagpur, Thane & 
Amravati are operating in the field. 

The jurisdiction of the four additional commissioners of Tribal 
Development is as follows:-

Head Quarter 

1. Nasik 

2. Nagpur 

3. Amravatl 

Revenue Division 

Nasik 

Nagpur 

Amravati and 
Aurangabad 
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Dlstricta 

Nasik·, Dhule*, Ahmcdnagar· 
and Jalgaon* (4) (Total 2006 
villages in TSP) 

Nagpur·, Bhandara* Wardha, 
Chandrapur* and Gadchiroti * 
(5) (Total 2573 villages in TSP) 

Amravati*~ Yeotmal*, Akola, 
Buldana, Aurangabltd, Be~, 
Jalna, Parbhani, Nanded· , 
Usmanabad & Latur (11, (Total 
1057 villaaes in TSP) 



2. 
4. Thane 
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Konkan &: Pune Thane * • Raisad·. Ratnagiri, 
Sindhudurg. Pune·, Solapur 
Kolhapur. Satara and Sangli(a) 
(Total 1326 villages in TSP) 

• 14 districts baving significant tribal concentration. 

From' the above information it may be seen tbat the 14 districts of State 
baving tribal concentration are distributed almost equitably among the 
Addittonal Tribal Commissioners. Nasik &. Nagpur each having 4 ud 
Thane and Amravati each having 3 districts. The number of viII ... 
included in the Tribal Sub-Plan area are also evenly distributed. Therefore, 
the State Government does not see any justification need for increasing tbe 
number of Additional Commissioners of Tribal Development. 

Comments of the Committee 

Please see Para No. 1.15 of Chapter I. 

Recommendation (SI. No.5, Para No. 1.29) 

The Committee observe from the statement of the representative of 
Maharashtra Government that the interaction between the State 
Government .and the Ministry of Welfare is quite adequate so far as 
formulation and implementation of Tribal Development proJramme is 
concerned. The Committee also note that two State level Committees bave 
been constituted to oversee the working of ITDPs in Maharashtra. 'But the 
State Government is not in favour of the constitution of any Central 
Standing Committee as in their view it would be less effective and more 
time consuming. The Committee. however. would like the Ministry of 
Welfare to.constitute Central Planning Committees in the identified tribal 
areas, as has been done in the case of Amravati District earlier, so .that 
unforessen problems in these areas are tackled successfully. 

Repl, ~ the Government 

The Central Planning Committee was constituted in the wake of 
repOrted starvation deaths of tribal children in Amravati dis~rict of 
Maharashtra d~ring September. 1993. The status of the Committee bas 
since been changed to that of a Standing Committee. The Committee 
moniton measures taken by the Statcs to prevent deaths of children due to 
starvation in backward and remote tribal areas. The Committee has 
already identified extreme backward tribal areas in 12 States. Some of the 
States have already prepared Action Plans of preventive measures and 
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implemented them also. Periodical meetings of the Committee arc take~ 
by Secretary (Welfare) with a view to monitor various measures for 
preyention of such deaths in backward and remote areas. 

Comments of the Committee 
Please Jee PIU'a' No~ .1.18 of Chapter I. 

ReeomeDdatloa (SI. No. 22, Pan No. 3.15) 
• Committee note. that till the end of March 1993. 45,628 cue. of 

land alienation have been registered under the Maharuhtra Land Reven.ue 
Code and Tenancy Laws' (Amendment) Act, 1974 and the Maharasbtra 
RcIIoration of Lands to Scheduled Tribes Act. 1974. Out of these 45.628 
cuea, 45,SOO cue. have been disposed of 10 far. The Committee desire the 
State Government of Maharashtra to expeditiously settle the remaining 128 
cues. 

Reply 01 the Government 
Necessary instructions have already been issued from time to time to the 

CoUectors to ensure that the cases pendina for enquiry with Revenue 
Officers are disposed of expeditiously. 

Commeqta 01 the Committee 
Please see Para No. 1.42 of Chapter-I. 

Recommendation (SI. No. 14. Pan No. 3.17) 
The Committee note that the State Government is preparing and 

maintaining a Record of Rights to enter the name of t;le holder of land in 
it. The Committee also note that land under cultivation is inspected every 
year by the State Government to find out the. crops grown on it, its area 
and the person cultivating. it. But the Committee do not agree with the 
views of the State. Gbvernment that a special survey to detect land 
alienation cues is not necessary as they have a well organised land record 
system. The Committee arc of the view that the present annual inspection 
of land under cultivation sives secondary importance to detect Iud 
alienation cases. The Committee. therefore. urged the State Government 
to devise methods for conducting a periodical special survey to fmd out 
land alienation cascs. In the opinion of the Committee it will help not only 
in m~ini"aininl a methodical record of hind itlienation cases detected each 
year but also facilitate expcditiout disposal of such cases. 

Reply of the Govern~Dt 
The Government of Maharashtra has replied that as per th~ provisions 

of Maharashtra Land Revenue Code. 1966 and rules made thereunder. 
tbcre is a system of preparation and maintenance of Record of Rishts. 
UDder tbis system the name of the h~lder of the land is enter in tbe -.....s of Riaht after detailed enquiry. Every year the lands under 
Clllllvadon IlTC inspected 10 as to find out what are the crops srown OD it, 
lIS area and the person who is cultivat~ng it. 
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At tbe time of crop inspection as mentioned above. if anybody other 
than the holder tS found cultivating the land. the detailed enquiry is held 
about the person who is not a le,al holder but cultivatial the land. If 
suc~ person is found to be tenant his name is accordinaiy entered in 
Record of Right after enquiry under Tenancy Act. The resister of 
persons about who are cultivating land and who are not le,aI bolder is 
kept separately at Talathi levels. If the tribal land is found to be 
alienated. it is also recorded and the necessary action under Reatontion 
Act is taken. 

The above mentioned exercise is carried out every year. Hence it iI not 
correct to say that the present annual inspection of land under cultivation 
gives secondary importance to detect land alienation cues. In fact 80% of 
tbe cases of tribal land alienation have been detected and registered suo-
mota by the local revenue authority and mOlt of the work PCrtainina to 
alienation of tribal land in the State is completed. So it does not appeu 
necessary to devise methods for conducting a periodical special survey to 
find out land alienation cases. 

The Ministry of Welfare. however. is of the view that detection of 
illegal land alienation by STs to non-tribals is acontinuoUi proccu and. 
as such. special drives from time to time to detect such cues are called 
for. 

Comments or the Committee 

Please stt Para No. 1.48 of Chapter-I. 
Recommendation (SI. No. 15, Pan No. 3.18) 

The Committee appreciate to note that the State Government hu been 
circulating pamphlets to all village Panehayats and Social Organisations in 
order to make the tribals aware of the protection and riah'" liven to 
them under the two Land Acts of Maharuhtra Government. The 
Committee suggest that as many Voluntary Organisations as pouible be 
involved in this mission. The Committee also desire that an intensive 
propaganda campaign on the pattern of the anti-liquor one ma), be 
resorted to by the State Government so that the innocent tribals do not 
succump to unscrupulous elements. 

Reply of tbe Government 

The Government of Maharashtra has replied that in order to make the 
triba~ aware of the protection and rights given to tbem under the two 
Land Acts of Mabarasbtra Government a pamphlet has been circulated to 
all Villaae 'Panchayats and Social Oraanisations. Moreover. most of the 
work pertainiAg to alienation of tribal land in the State is completed'. So 
it does not appear necessary to resort an intensive propaganda campaign 
for this purpose. 

The Ministry of Welfare. however. feels that as pointed out in respect 
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of foregoing paragraph. detection of illegal land alienation is a continuous 
process. Educating the S.Ts. about their rights should also be a continuous 
process. N.G.Os. could be involved in this. 

Comments or the Committee 
Please see Per.a No. 1.51 of Chapter-I. 

Recommendation (SI. No. 27, Para No. 3.24) 
The Committee further note that the facilities given by the State 

Government to the Project Affected People are common to all irrespective 
of their caste and creed. The Committee also note that as· per a PC)licy 
decision of the Maharashtra Government Tribal PAPs are resettled and 
rehabilitated on or top priority basis. The Committee would. however. like 
to suggest that besides rehabilitating the tribal PAPs on top priority basis 
the Government of Maharashtra should consider the feasibility of giving 
some special compensation to such tribals. 

Reply or the Government 
The Government of Maharashtra has replied that essential CIVIC 

amenitites are provided to the PAPs as per Section 10 of the Maharashtra 
Project Affected Persons Rehabilitation Act. 1986. Considering peculiar 
and vulnerable economic condition of the Tribal PAPs; they are given 
priority in rehabilitation programme. as per the orders issued in 
Government Resolution. Revenuc and Forests Department No. RPA-
1086ICR-39441R-1. dated 30th May. 1986. 

The Ministry of Welfare is. however. of the view that the Government 
of Maharashtra should consider feasibility of giving special resettlement 
and rehabilitation package to displaced S.Ts. Land in lieu of land should 
be made one of the cardinal provisions in such a package for STs. 

CODlDlents or the Committee 
Plca~ see Para No. 1.57 of Chapter-I. 

Recommendation (SI. No. 32, Para No. 4.13) 
The Committee note with concern that there is shortage of Medical 

Officers in Public Health Centres and rural hospitals due to reluctance and 
hesitation on the part of such officers to work in tribal and hilly areas. The 
Comm.ittee also note that in ordQJ to attract and encourage the Medical 
Officers .. towards tribal areas the Maharashtra Government. is taking a 
number of steps. i.e .• Special Tribal Area Allowance at Rs. 50()1- pc:r 
month. permission to retain Government accommodation. preference 
posting etc. One such measure. i.e.. increasing the DOD-practising 
allowance (NPA). at double rates is' under consideratien of tbe 
Government. The 'Committee recommend the State Government. to take 
an early decision in favour of the proposal for increasing the ~A of the 
Medical Officers at double rates besides continuing the other Horesaid 
measures so that more medical officers are encouraged to work. in the 
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tribal and hilly areas. The Committee arc surprised to note that the 
monetary and non-monetary incentives to Medical Officcrs have been 
given only recently. The Committee opine that these mea.l;ures should have 
heen taken long back as the tendency of the reluctancc on the part of the 
medical officers to work in tribal areas must have been noticed from the 
outset. However, now that the measures have been introduced the 
Committee recommend that the State· Government. should ta ke steps to 
luke evaluation studies for observing the repercussion of such measures. 
The Committee hope it will enable the State Government to take further 
action as and when necessary. 

Reply of the Government 
The Government of Maharashtra has replied that there arc about 600 to 

7(10 vacancies of Medical Officers in the State. The Medical Officers arc 
,e1uctant to join the duties in the Tribal Area due to lack of basic 
IIlllenities like education facilities, Marketing Facilitics, Accomodation etc. 
1'(1 overcome the problem of vacancies of Medical Officer following steps 
lire taken up:-

1. Special Tribal Area allowance is sanctioned at the ratc from Rs. 100/-
to 5001- according to pay scale. 

2. The Medical Officers posted in Tribal Sub-Plan Area arc permitted to 
retain Government Quarters. if proviaed at DistrietlTaluka Head 
Quarters. 

3. Preference is given for the posting as per choice aftcr completion of 
tenure in Tribal Area. 

4. The non-practising allowance of Medical Officers working in inacces-
sible area from Tribal Sub-Plan are doubJed. 

5. Generally the Medical Officers possessing M.B.B.S. dcgrce arc 
reluctant to join the Tribal area. Considering this one post of Medical 
Officer Class-II is down graded as Class-III at 174 Primary Health 
Centres and B.A.M.S. candidates arc appointed on these posts. So 
that at least minimum Health facilities/services !::In be madc available 
to Tribal community. 

h. It is the endeavour of the Department 10 hav!: atkasl one Medical 
Officer at Primary Health Centres from Tribal Sub-Plan Area. Medical 
Officers from non-Tribal area are deputed to the Tribal area by 
rotation. 

7. The Interviews for about 1500 post of Medical Officers Class-II have 
recently been conducted by M.P.S.C. and posting ordrcs arc being 
issued shortly. 

The above measures are introduced during last 2-3 years. A period of 5 
to 10 years will be required for evaluating impact of these measures. 

The Ministry of Welfare is of the view that as recommended by the 
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Committee, the Government of Maha~htra should undertake a study to 
\:valuate the impact of measures referred to above on manning of medical 
IlOsts in the tribal areu. 

Comments 01 the Committee 
Please see Para No. 1.63 of Chapter-I. 

Recommendation (SI. No. 36, Para No. 4.33) 
The Committee note that a proposal lor more Central asllstance to take 

up otber mealurel hal been sent by the State Government to the Central 
Government. The Committee desire the Union Government to take an early 
decision In tbil reaard 10 that the Maharalhtra Government Is able to ltart 
InobDe coUec:tlon Units or Minor Forest Produce, OI'IBDJse tralnlnl camps 
ror tribal lorest produce coUectors and open laboratOfles ror usurinl 
Iluallty or producel lor Its marketabillty. 

Reply or the Government 
A sum of Rs. j() lakhs was released to the Maharashtra State IDCC, 

Nusik during 1994-95 under the Scheme of Grant-in-aid to State IDCCs 
lowards working capital for Minor Forest Produce Operation. Similarly 
Rs. S3 lakhs and Rs. 24 lakhs were released to State IDCC in 1993-94 and 
1992-93 respectively under the Scheme as contribution towards its Share 
Capital. 

Comments or the Committee 
Please see Para No. 1.66 of Chapter-I. 



CHAPTER V 

RECOMMENDATIONS J\ND OBSERVATIONS IN RESPECT OF 
WHICH .FINAL REPLIES OF THE GOVERNMENT HAVE NOT 

BEEN RECEIVED 

NEW DELHI; 
FebrlUlry, 1996 

Pita/,una, 1917(S) 

-NIL-
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APPENDIX 
(Vide para 4 of the Introduction) 

Ana.'ysis of the Action Taken by the Government on the recommendations 
/'Ontained in the Fifty-First Report (Tenth Lok Sabha) of the Committee on 
'he Welfare of Scheduled Castes and Scheduled Tribes. 

I. 
2. 

3. 

4. 

5. 

Total number of recommendations 
Recommendations/observations which have been accepted 
by the Government: (SI. Nos. 1.25, 1.26, 1.27. 1.30. 1.31. 
1.32. 2.7, 2.19, 2.20, 2.21, 2.27, 2.28, 2.29. 2.30,' 3.16. 
3.23, 4.12, 4.13, 4.14, 4.22, 4.24. 4.25, 4.32. 4.39. 4.40, 
4.44) 
Percentage to Total 
Recommendations/observations which the Committee do 
not desire to pursue taking into consideration the replies of 
the Government: (SI. Nos. 2.8, 2.9, 3.8, 3.9. 3.10) 
Percentage to Total 
Recommendations/observations replies to which have not 
been accepted by the Committee and which need 
reiteration: (SI. Nos. 1.28, 1.29, 3.15, 3.17, 3.18. 3.24, 
4.23, 4.33) 
Percentage to Total 
Recommendations/observations in respect of which final 
replies have not been received. 
Percentage to Total 
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39 
26 

66.66% 
5 

12.82% 
8 

20.51% 

NIL 

NIL 
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